
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABN) BEN(21 

AT HYDERAB.4D 

O.A.No.1296/93 	 Date of Order:18,10,93 

B.Anjajah 

Applicant 

.v$. 

l.The Superintendent of Post Offices, 
Nalgonda Division, A.P. 

2.The Director General, Department of 
Posts, Dak Bhavan, Sansad Marg, 
New Delhi - 1. 	

•. Respondents 

Gounsel for the Applicant. 	Mr.Krishna Devan 

Counsel for the Respondents: Mr.N.R.Devaraj 

CORAM: 

THE HON'BLE MR.JUSTICE V.NEELADRI RAO ; VICE-CHARMPN 

THE HON'BLE MR .R .RANGARMAN 	: MEMBER (ADMN I ) 

H 



0. 

: 

Copy to:— 	

- 	 . - 1:.JhesuPerintendp.t of :Pnsb.Of.?ices, £Jslgonda D1ViS1On,\.P. 

27. TheDirectorGeneral, Department of Posts, Dak Bhavan, 
Sans.3d Iiarg, Net Delhi—i. 	- 	- 

3. 	One copy to SriI Krishna Devan, adiocate, CAT , Hyd. 

tn9 cdpy tSri:N.fl.Devthiaj, Sr. CCSC CAl, Hyd 

. One.copy to Libry, OAT, Hyd 

-6, 	One .:pare copy: J 

Rsm/— 	. 	- .v•i 	 ) 	- 

- 

-1 
U 

- 

	

: 	 - 

. 	. 	 -. 

t • 

-. 	
.--- 	j.ff 	 .• . 	 - 

-' 	•- 	- -. 

to 



O.A.NO.1296/93. 	 Date: 18.10.1993. 

Judgment 

X As per Hon'ble Mr.R. Rangarajan, Member(Administra.tiVe) X 

Heard Sri xrishna Devan, learned counsel for the 

applicant and SriN.R.DeVaraj, learned counsel for the 

respondents. 

The applicant Yvias rt40th9 as Postman in Nalgonda 

Head Post office. He was selected as Poatal Assistant 	ça 
and sent for training a Hyderabad from 11-2-1991 to 

3-5-1991. The applicant further submits that it is a 

non-residential training and he is not paid any TA or DA 

admissible to him. He prays for a declaration that he is 

entitled for full D.A. at the rates admissible, for the 

period of training which he underwent in Banjara Hills, 

Hyderabad, from 11-2-1991 to 375-1991. 

A. similar case has been dealt with in OA.Nb.692/93 

wherein the OA was allowed. In view of the fact that 

this OA is already covered by the above Judgment dated 

16-8-1993, we also allow this OA and direct R-1 to pay 

the DA as admissible to him for the poriod of training 

from 11-2-1991 to 3-5-1991. The time for compliance of 

this order is six months from the date of receipt of the 

same. 

The OA is ordered accordingly at the admision 

stage. No costs. 
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sk/grit 

(R.Rangarajan) 
Mernber(Admn.) 

t 

Dated, 18th October, 1993. 
Dictated in the open court. 

(V.Neeladri Rao) 
Vice-Chairman 
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IN THE CFNTPAL ADMINISj'p.ATIVE TRIBUNAL 
HYDEPABAD BENCH AT HYDERABAD 

THE HON'BLE MR.JIJSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AND 

THE HON' BLE MR.A--freOwpft :MEMBER(A) 

THE HON'BLE NR.T. HJNDRA5EgpJ\9 REDDY 

AND 

THE HDN'BLE MR.P.f.TIRUVENGADM;M(A) 

-1993: - 	- 

6EWJtJD3MENT: 

M.A./R.A./C.AO NO 

in— 

O.A.No. 

A*itted and Interim directions 
isàied 

-owe 

Disposed of with directiotj 

Dimissed. 	 - 

Dismisseã as withdrawn 

Esmissed for default. 

Rejecte/Ordered, 	 - 

as to costs. 
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